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FE SUNDAY J

FOR THE ATTENTION OF THE STAKEHOLDERS OF

BAJAJ HOUSING FINANCE LIMITED

CORPORATE OFFICE: Cerebrum IT Park B2 Building 5th floos, Balyani Nagas, Pung, Maharashtra 411014 | Branch office:

& dw 3ifm agher Chlkkballapura Town, Chlkkaballapur Dlstrlct Karnataka 562101

Ph.No. 08156-272302, E-mail: chlckb@bankofbaroda co.in 5% AUROMOTIVE SUALIES AND. ST O NENTS LiMITRO

Mo 888, 1st Foor, Matappa St, Tenkasi, Tamil Nadu 627811 Motice pursuant to Regulation: 3102} of Insalvency Bankruptey Board of India
W {Liguidation Process) Regulations, 2018 of the Insohlency and Bankruptoy Code,
Ufs 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security ' 2016 is hereby given that the List of Stakeholders has been filed with National
Interest Act 2002.Rule 8-(1) of the Security Interest (Enforcement) Rules 2002.(Appendix-IV) Movables/Vehicle mentloned below in exercise of the powers conferred under Hypothecation Agreement executed byf | Company Law Tribunal. Chennai Bench in respect of Automotive Coaches and
Whereas, the undersigned being the Authorized Officer of M/s BAJA) HOUSING FINANCE LIMITED (BHFL) under the the parties and same is being auctioned on “AS IS WHERE IS, AS IS WHAT IS BASIS & WHATERVER IT IS BASIS”| | Compenents Limited in liquidation and is avallable for inspection with the
Securitization and Reconstruction of Finandal Assets and Enforcement of Security Interest Act 2002 and in exercise of powers and subject to the terms & conditions mentioned in Detailed Action Notice. undersigned at “vSolve Intelexis, No. 2684, LIC Nagar 5th Main Read, Madipakkam,
conferred under section 13(2) read with Rule 3 of the Securiby Interest (Enforcement) Rules 2002, kseed Demand Moltice(s) to = F = 2 N . . Chennai - B00091."
Borrower{s) /Co ﬁ::rru::-ﬂ&u[;}_-#{“juaranmnfs}u menticned herein below to repay the amowent mentioned in the notice within 60 days Name & Adqress o Total Description of the Movable 1)REServe Price[~Date & Time of DEpostt E. Santhanalakshmi
from: the date of receipt of the said notice. The Bomrower(s) /Co Borrower{s)/ Guarantor(s) having failed to repay the amount, Borrower/ Directors Dues Assets for Sale 2) EMD Amount of Tender/ EMD :
netice is hereby given to the Borrower(s) /Co Borrower(s )y Guarantor(s) and the public in general that the undersigned on behalf of & Guarantors of the Vehicle | Inspection Date & Time Liquidator
M/s Bajaj Housing Finance Limited, has taken aver the possession of the property described heresn below in exercise of the powers | L epmemeriir 16 Rs Sumo Gold EX Diesel of the Vehicle E-auction| [ Autemotive Coaches and Components - in Liguidation
conferred on him under Section 13(4)  of the saéd Act read with Rule 8-(1) of the said rules. The Borrower{s} /Cao Bamower{s)/ S| ; ice: i IBEl/002/1P-NODE31 /2019202012661
Guarantor(s) in particular and the public in gereral are hereby cautioned not tn deal with the below said property and any dealings Address: 4,73,673.08| (9 Seater) TATA Motors Ltd. | Reserve Price: SED b I No 42&151“ “,i,h“:'::.am 2rd Floor
with the said property will be subject to the first charge of BHFL for the amount(s) as mentioned herein under with future interest 164, "WardNo.27, plus Month-& Yearof Mfg16/2017.| Rs.2,75,400/- Ayction Date: 23-01-2023 l“-; Nasar 2nd Strest ) |
Horaon. KPTCL Old Colony, | Unapplied ———CC 2956 Madl g:k Ch rm 6
ST : : —Inspection Timings: - 600091
Mame of the Borrower(s) [ Guarantor(s))  Description of Secured Asset | Demand Notice| Date of Chikkaballapur, Interest EMD Amount: n;fe:] '108"01"'213'2%3 E FE:' 7t “l" shndernal
O CikRovaise Ppero) Date & AMount Possession| Kamataka effective KAOAT335 Rs.28000- | t020:01:2023from | |mob:oostassssod oo
Branch : TENKASI All That Piece And Parcel Of The Non- | yg1y October ; 03.01.2023 -562101. from =T 10.00 AM to 5.00 PM F'Iur.:é' Chennai
{ LAN No, 6P4RMS81809537 ) ﬂ“’i{;”'?ﬁ rapﬁrﬁ nﬁsr?-aheunsu Rs|opom ML 28-01-2022 Engine No. ' ' e BT
2. PASUMPON P (0o Borro Viiage, Maruththalnuram - Mathura |Rs. 7,28,671/- thereon less|  30CRADIKSYS3SA9T | ~pid increment; |~ Bl TImINgS: | Lsie s
Above At 3155, pesmoom agee_|VeSaierampitiy, Tringiel Dt |(Rupees Seven Lo oiotme | warssomonwaerst | P28 | fom 1130 AN o 300 P
r r 14§ - |} f =5 . .
Maruthathalapuram, Palapadiramapuram,| as per the sale deed given in Below, North - 1‘;‘33:;&;9;1 up fo care
Tiruneheli, Tamilnadu-627953 Arhimooladevar Punjal South :- East West Further details please Contact: Tel.N0.08516-272302, Mobile No.9986181406, E-mail: chickb@bankofbaroda.co.in
Road, East :- Claimants Property West o~ |Hundred Seventy One
Sulbxbiaked evar Puniasi, Oy } Date: 06-01-2025 Sd/- Authorised Officer,
Date: 08/01/2023 Place:- Tirunelveli Authorized Officer Bajaj Housing Finance Limiteg | | P1ace: Chikkaballapur Chikkaballaur Branch, Bank of Baroda

Regional Office Mandya

1st floor, Makam Towers 2nd main,

VARTHUR BRANCH
h @iff Llﬂ I.Hmﬂlﬂll Site No.B4, 65, Dharmaraya Swamy Temple Road,
Vivekananda road, Ashoknagar, o i i Opp Govt High School, Varthur, Bangalore-560087,
TENDER NOTICE Mandya -571401, Tel : 91(8232)-220577 EE= E-mail: ubin0824879@unionbankofindia,bank

|| Tender invising Autharity Designation, Address]: [Executive Officer of Reethapuram Town Panchayal, Kanniyakuman District or Immovable Froperties DEMAND NOTICE

2| a) Mame of the Work HProwiting Pawer Block Fisd 2 Thaskakulai to cl]'-él"’p:'_l."‘u Rad, YouRacolony west) Appendix Iv Under Act- Rule 8(1) UNDER SEC.13 {2) SARFAES! Act 2002

sigle Fiessd, Thallarsiiai Kunssadi Road, Sivan Kol Brooe o Pataral Vaikel Kars Road, — _ , — —
Whth in Fesanuram Foan PanchayatLimi Enforcarment. of sacurity interast Action Nofice-In connection with the credit facilities

KANNIYA KUMARI DISTRICT

REETHAPURAM FIRST GRADE TOWN PANCHAYAT

under Securltlsatlon and Reconstruction of Financial Assets and Enforcement]

| 3| Bid document awaiabie (st ree of cost) 'nupmmgan ! htps Jherndere 10 gowin enjoyed by the following borrowers with in the branches mentioned hergin below-
4 EamestMoney Depost | P ol work | EMDAmOUE iR of Sfecur(ljty In(tjerest A?-t’ 20103?(1(2\)(;t No(.j 54't(r)1f 20|02)3an<;| Itr;] exngISG_tOf IPCtJWerS classified a5 NPAWe have to inform you that you whose Name & Address mentionad here
Pecvating Paver Block Fioa 2 Thakkalhila to Ethampac Road, conferred under section read with rule 3 of the Security Interest i Rl ek fedlovt i facllitas fraem Lnt bl ¥ Branch
Yauthacoicny west side Raad, Trafseaviai Kirusad Road, Swan 26700 (Enforcement) Rules, 2002 issued demand notices dated calling upon the ?Hte}fi-%ﬁtr:dparzs:fni Erﬂﬂ:dnﬁéﬂe%;a ?I.Illt;zli,;,ﬂ Sigmﬁ“maaﬁ:fg I’ai:z- In:-aF:E;:,r m':?ar;
: Iflﬂ-ll?fﬂ?ﬂpd!h?fﬂ_'-'ﬁﬁ kara Foad. : following Borrowers/Guarantors/ Mortgagers to repay the amount mentioned in ,',115 # ' 3 fcnﬂ:' . b ' At b v By s s
5| Due dete tveand place forthe sabmbson |2 |20.01.2023 upto 3,00 FM. in e Oice of Reethapuram: Town Panchayal. in the event of the notice with further interest / cost etc.. within 60 davs from the date of the said armounts as agreed by you, your folowing menboned accoun '3 Nasinave SFNE0 a5
of bz | a-aubimizaion i aleo panmitiad) {epescifiadt dats far sutwniasion of Bds i dedlared a hokday, bids wil be recsived v opened _ ) : ' Y ) Mo Performing Assets [ NPA] as on the date menbionsd herein below, The indiidual notice
11 1e it working day AL SAMe SR Sndvenue notice. Details of demand notices such as date of issue and loan outstanding has been also already sent to you demanding the dus ameount
% Drate; ame and glace of cpening of Tender: |2 200012023 a1 230 P M. m the Office of the Resthapuram Town Panchiayat Selection wil be amount are mentioned against each borrower under.
naﬁ.jﬂr,m.!.aaym. wwgmwﬂ&h cpiaified biciders, ADICHUNCHANAGIRI BRANCH 1) Name and Address of the Borrower/Co-Borrower/iMortgagor/Guarantor:
it aithority IHeﬂ' Torwn P téurngofica h 4l d : Co : ' idi - - . ithi
bty aithon £ Ew:?a;ﬁ?siﬁ%ﬁrrfg oa hours on -ur.w*rg ays 2. Mr. Jayaramu .K .S S/o. Late Krishna, Both are residing at : Indiranagar, E};Iglng atg.ﬁﬂg:zﬂ.l Hag’":aw;ﬁsdra Pavan Milaya; 15t Floor befand LG, Kithiganur,
Prasidint, Rsethapuram Tosn Panshays [T eTT W CATG PP VP T SRV it Ofiar, Resfipuesn Town Farshagt | Amalajeerahalli Village, Chunachanahalli Post, Bellur Hobli, Nagamangalal R o, S “'*Sﬂmﬂ o "
Taluk, Mandya Dist- 571811. 3. S. K. Rangegowda S/o Late Kempegowda. : nama of Paciity Amount Due
Demand notice dated: 07.07.2022 Possession Notice Date : 06.01.2023| Facility Lirnits During ﬂ”“ﬂ"ﬁfﬂﬁ‘.“ﬁ on 09.12.2022
Total amount mentioned in the notice : Rs.7,34,588.03/- (Outstanding as on Housing Loan fts. RE.
31.08.2022) + Interest From 31.08.2022 - Any Repayments from 31.08.2022 + J48TI0100013621 sogogon. | oie-2022 46,82 663,00
i 2 E-Land Apparel Limited Other Charges respectively. _ Amount Outstanding : Rs. 46,32,883.00 {Rupees Forty Six Lakh Eighty Two Thousands
. CIM: L171188A198TRLE1 20558 Description of the Immovable Property : The RCC roofed house bearing Eight Hundred Eighty Thrae Only) fogether with interest from 09.12.2022
" Repd. Bhice: VEZH, =0 Vimavass ind Eslrls, Siegesandra Mear Daksen Honda Property No.3 and E- Katha 152100501500300003, Extent of East to Wes NPA Date: 09.12.2022 Dernand Naotice Date : 12.12.2022
Shemwenom Haswe R, Bangainm J50068, Karmtaka, India. | Ph:DR0-42540500 12.192 Metres and North to South 9.144 Meteres i.e. Totally 111.484 Sq. Dasriniian af i . Sehadula-A: Al that bi A Sl ot el
o e B A Metres Site & House both existing ground floor located at Yalachikere Village, hui:j?:;t::nr:nrisi:gbe:jlrSnFﬁeF?ef bl u:-ann51;.1:|n:t.&:'i a'e:pr“:gﬁ :: ﬂglir?wzsm;pﬂ;
POSTAL BALLOT NOTICE TO ALL THE MEMBERS Chunehanahall Post, Belur Fobl Negamangaia Talk, Mandya Districk of Sile No.30, Katha No.10/04/30 and Eastem Porlion of Site No.33, Katha No. 1014133,
OF E-LAND APPAREL LIMITED oundaries : ae : Galli onnamma . roperty, West : Gall athnamma| formed In Property No.10, (Old Property No.10/1), siluated at Halshalli Village,
_ 2 Property, North : Concrete Road, South : Nagaraju Property. Bidarahalli Hobli, Bangaiore East Tauk, Bangalore-560048 and measuring East fo West
Members are hershy informed that the Lompany has completed dispatch of postal AKKIHEBBAL BRANCH 20 feet and North to South 40 Feet {i.e., Westemn Portion of Site No.30, measuring East fo
!:lajtut nuhce on JHJIH:!F]'IUT_. zuz_a fog s.fﬂ_*.kmg approval of members for the agenda 2. Name of the Borrowers : 1. Mr. Erannegowda S/o. Motegowda, West 10 Feet and North to Soulh 40 Feet and Eastern Portion of Site No. 33, measuring East
|thE rTIEﬂli-lJr'IElj !JE-'IU'\'!'.. In L.CII'I'I[.'!IlId['IEE 'l'l"th thE GEHHHI EI[EIJl-ELT |".|I:I-. 14&&2& IZIEIIE:I:l 2. Mrs. Susheelamma, 3. Mr. Javaregowda S/O Chikkegowda, All arel mlﬁlg,\l[ 1|:| FE’E[EIﬂd N_m-m [CI-SCT.I"'-I 4{' FEEE:"“- ﬂ“ I"l-I'HEISIJrII-Ig EI:“] Squarﬂ fQﬂ[&‘ﬂM&ﬂ
April- 8, 2020, and G-E:‘!Eral Gircular No. 17/2020 dated April 13, 2020 read with Residing at : Dudukanahally Village, Akkihebbal Hobli, Krishnarajpet Taluk, on the ;- East by: Remaining Portion of same site No.30, West by: Remaining Portion of
ﬁn_&ral [:}rJEuIar Mo tﬁ-rEEZIEE arlv:l 1}1 1.-'?D22|ﬂate& r;?ecemtre; EE 21]%12 Is5ued by the Mandya Dist. _ _ sama site No. 33, North by Road, South by: Site Mo, 31 and Site No 34
|r‘r|5.t|r[u§d ﬂmﬂrEEE alg 'rﬂi‘nmf?n; EC.FE:'I'II::ID['I'IME:-[I-U LR derrl]_lbgrs Wiki5g Demand notice dat_ed: 07.'07'2022 . !’ossessmn Notice Date : 06.'01'2023 2) Name and Address of the Borrower/Co-Borrower/Mortgagor/Guarantor;
e-imall a I"'ESEIEE are I"Eg? e B LAOMpEny Lepositonas and W Dﬁﬂln;ﬂmes Total amount mentioned in the notice : RS.10,72,925.11/- (Outstandlng as on 1 LEﬂﬂl HE‘#IF'E- ﬂf I;LH!E] -E 5 Eﬂplnﬂth Hmr S P EI.IEI'FI'“H Wia I:Lﬂr.E-':I E s Gﬂpll’lﬁt!'l |:|:H'I
are recorded in the Register of Members of the Company or in the Register of 08.07.2022 ) + Interest From 09.07.2022 - Any Repayments from 09.07.2022 behall of Mincy daughter) # 15, GF 4th Cross, Bih Main, Vinayaka Layout, Doddanakundi
Benaficial Dwners maintained by the Depositories as on Friday, Decembar 30, 2022 respectively Exin, Bangalora -560037, 2. Mrs. SP Sushma Wio {Laie} B S Gopinath £ 15, GF 4th
("Cut-ofi date”). Description of the Immovable Property : EMDTD of Housing Property, cross, Gth Main, Vinayaka Layout, Doddanakundi exin, Bangalore 560037, Also at:
Agenda ftemi(s): bearing E- Katha 152100100800320032, Extent 11.8872 X 12.192 Mtr, Located| 3. Mrs, 5 P Sushma Wio [Late) BS Gopinath Clo P Surendranath Sth Cross, Karanjikatia,
1. Appointment of Mr. Dong Ju Kim as Dicector of Company: and at Dudukanahalli Village, Akkihebbal Hobli, K R Pet Taluk, Mandya District. KOLAR -563101.,
E. I!Lppc,|nmtnfanng_.]u|.{lm a5 Ghﬂﬁmanmm'aﬁagmg Dlmmﬂrﬂfﬂﬂmpan!’l: and BOU.ndarieS : East : Road, West : House of Kendamma, North : Road, South : H‘ame l:ll: Fﬂiliwm“nt nue
4. Approval of Material Felated Party Transactions. Galli & House of Somanna. Facility Limits During |  Outstanding as on 26.10.2022
The Company has engaged the services of NSDL to provide remote g-vating facility to HOSAHOLALU BRANCH Housing Loan Rs. Re.
its members. The remote e-voting period commences from 9.00 am. (IST) on 3. Name of the Borrowers : 1. Mr. Abhilash .H .M S/o Manjegowda, 4873100015163 60,00,0001- 2019-2022 £8.89 794,00
January DB, 2023 and ends at 5.00 p.m. (I1ST) on February 0B, 2023. The g-voting 2. Mr. Manjegowda S/o Venkategowda. Both are Residing at : # 20, B A = =
module shall be disabled/blocked by NSDL thereafter. Vofing rights of the Members Hemmadahalli Village, B Bachahalli Post, Krishnarajpet, Mandya — 571812 & Sﬂﬁﬂéﬁﬂ?“ﬁ 33-55-3?-[?94-&0 ‘H?fﬁf'“‘,’ﬁg“‘;;;‘ﬂfﬁz"”“'”E’ Thousand
shall be in proportion to the shares held by them in the paid-up eguity share capital of Also resides in: H No: 31-2, Hemmadahalli, Krishnarajpet taluk, Mandya. B -HFﬂurII:IaIE' 2'&1?0_':23'52?77}'1 poElies Wil S;ﬁanﬂmica. Date: e
the Company as on Friday, December 30, 2022 ("Cut-off date™). Communication of Demand notice dated: 07.07.2022 Possession Notice Date : 06.01.2023 Descri innm‘.lhﬂ e T R Rusiden‘ia-l I-'{u.use ey
assent or dissent of the Members would take place only through the remote e-voting Total amount mentioned in the notice : Rs.3,45,137.92/- (Outstanding as on‘ bear ms,[e No. 9011 ?[1’ ?_"H .th ‘NF' 1 mzaugmemianzﬁ? ; &; :N gﬁqpﬂrfg
System. 30-09-2021) + Interest From 30.09.2021+Any other charges - Any Repayments i Moy ':'_', 4 Aty B heINb J':" ; . ERAEY "_‘"_ A8
) _ ; e ; from 01.10.2021. Survey No A0), situated al Thirumala Layou!, Thisumala Shetly Village, Anugondanahall
Members are further requested to nate that once the vote on a resolution is cast by the o _ Heibili, Hosakote Taluk, Bangalore Rural District, Pin-560067, measuring East to West
member, he shall not be allowed 1o change it subseguently or cast the vote again. Description of the Immovable Property : Simple Mortgage of Property 16,794 meters and North to South 9,14 meters (0-01.1/2 Guntas) (165162 sq.FY) and
Further, any valing by electronic means shall ot be allowed beyond 5.00 p.m. (IST) bearing E Katha number: 152100100600400147, property No:18 situated a bourided on the: East by: Nayar Progar Property, West by: Road, North by: B.5. Mahesh
an February 06, 2023 Hemmadahalli Village, Bookinakere hobli, K R Pet Taluk, Mandya District with Proviarty. Soulh by: Private Proper . . ;
an extant of land 7.315 x 11.887 Mtrs. Boundaries : East : Gally and House o L ! ' pary.
Notice shall be avaiable on the Company's website i.e. www.elandapparel.com, Chikka Thimmegowda, West : House of Lokesh, North : Road, South : Site 3} Name and Address of the Borrower/Co-BorroweriMortgagor/Guarantor:
R L ; : the website ’ ' ’ ’ ’ ' A i ] i | i
website of Stock Exchange i.e. BSE Limited at www.bseindia.com and on of Lokesh. Mrs. Latha Wio Raju D, #72A-72, 5ri Rama Nagara, Hongasandra Near APR
of National Securities Depository Limited (NSDL) at www.evoting. nsdl.corm. Kalyanamantapa, Bommanahalli, Bangalors-550068.
The Board of Directors of the Company has appointed Mr Ombkar Dindorkar GEJJALAGERE B.’RANCH Mame of Facility Amount Due
| . | o e i 4. Name of the Borrowers : 1. Mr. S. Anil Kumar S/o H. Shekare Gowda. o T A, - :
{Certificate of Practice Mo. 24580), failing him, Ms. Deepti Kulkami (Certificate of ) . Facility Limits During Qutstanding as on 28.11.2022
Practi : : 2. Mr. H. Shekare Gowda S/o Honnaiah urf Mottaiah. 3. Smt. Lakshmamma| 1
ice Mo 22502), Partners of M/s. MMJB & Associates, Practicing Company . . - _ WogalsnFran: | Rs. Re
Secretaries, for conducting Postal Ballot e-voting process in a fair and transparent W/o Shekaraiah. 4. Mr. S Sunil S/o H. Shekare Gowda. All are Residing at : W5ing 452027 ]
L Sadolalu Village & Post, Maddur Taluk, Mandya -571428 Z4BTI0100015470 |  24,00,000:- 27,81,690.00
: ; i : i i : Amount Outstanding : Rs.27,61,600.00 (Rupees Twenty seven Lakhs Eighty One
In case of queries, members may refer ta the Frequently Asked Questions (FAQs) for Demand notice dated. 07:07.2022 o Possession Notice Date : 07.01.2023| oligmrrins Hur:dreg*-lirl*g.rﬂnl' 4 E["E;'l'.'itﬁli!rﬁlf“:l‘!:f' oy ghty
members and e-voling user manual for members at the Downloads Section of Total amount mentioned in the notice : Rs. 6,13,741.54 (O/s as on 18.11.2022) L 1 NITIH ¥) logel LT B
; s . - i NPA Date: 28.11.2022 Demand Motice Date : 05.12.2022
i BN 2 Tel: 1800-222-980 + Interest from 18.11.2022 + Other Charges respectively. , _ _ i _
www.vating.nsdl.com, or email at evoting@nsdl.co.in, Tel: o any - : , Description of the Property: All that piece and parcel of property building bearing
gricwﬂﬁes connected with ‘[heuuﬁng h}. elecironics means, Description of the Immovable Property : Site & House Property bearing| Westem Porion of Site No 25-0. ¥ P Khatha No 680 formed in co ion of Sy Mo, 169
; Property No: 272/3 with Extent of East to West: 40 ft. and North to South : A Bequr vi ”M. 2 aa i di ity
By Order of the Board of Director 30 ft, Located at Sadolalu Village & Post, Maddur Taluk, Mandya -571428 LIRS GO VAR, INESERILY DOME LINOES RAGME {LAAGOINT WNGA 3 Pl 1o
Sd/- . . o . ’ : I Layout, Near Mosqgue, Off Hosur Road, Begur Hobli, Bangalore, property measuring 620
A Wk s s Boundaries: North : House of Ver.1kata|ah, South : House of Madaiah, East : =q ftalong with RCC rocfed G+F building constructed there on bounded on: East: property
E?‘E'.J::Ha“{ 08, 2023 ﬂﬂﬂlxﬂﬂ? Secretary Road, West : House of Somalingaiah. belong fo Mr.Suresh, West: Remaining porfion of Site NoZ5-0, Morth: 25 feet wide
dLe: Dengalury ; The above Borrowers / Mortgagers having failed to repay the amount, notice Road, South : Private Property.
is hereby given to the Borrowers / Guarantors / Mortgagers and the public in I you fail fo repay the aforesaid sum with interest and incidental expenses within 60
general that the under signed has taken possession of the properties describedj days from the date of this notice, Bank shall exercise all or any of the rights detasled
herein above in exercise of powers conferred on him/her under section 13(4) o under sub section (4) of the section 13 of the SARFAES] Act You are also pul on notice
the said act read with the rule 8 of the said Rules on above dates The Borrowers that in terms of sub section 13 of section 13, you shall not transfer by sale, lease or
/ Guarantors / Mortgagers in particular and the public in general are hereby otherwize the said secured assets delailed above without obtaining writien consent of
cautioned not to deal with the properties and any dealings with the properties| e Biank. This nofice is without prejudics (o the Banks rights toinitiate such other action
will be subject to the charge of Bank of Baroda thereon cost. The Borrower’s or legal proceedings as it deam necessary undar any other applicable provisions of law,
attention is invited to provisions of Sub-Section (8) of Section 13 of the Act, in| Your kind atiertion is invited to provisions of sub-section (8} of Section 13 of the
respect of time available, to redeem the secured assets. SARFAES!In respect of time availabie, to redesm the secured assets
Date: 06.01.2023 Sd/- Chief Manager & Authorized Officer Date :07.01.2023 Sdi- Authorsed Officer
Place: Mandya Bank of Baroda, Mandya Place : Bengaluru Union Bank of India
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BEFORE THE HON'BLE Ill
ADDL FAMILY COURT JUDGE,
CHENNAI
M.C.No. 446/2022

M.Lakshmi and another

...Petitioners
Vs
P.Murugesan ...Respondent
To
P.Murugesan

Sl/o.(late) M.S.Panchacharam,
No.232, Sri Sai Nagar,
8th Cross Street, Thoraipakkam,
Chennai-600 097
Please take notice that in the
above matter, the Hon'ble 111 Addl.
Family Court Judge, Chennai
by order dated 22.12.2022 was
pleased to order notice to you,
by way of substituted service
through paper publication,
returnable by 23.01.2023. You
are hereby required to appear on
23.01.2023 at 10.15 a.m. either
in person or through counsel,
failing which the matter will be
decided in your absence.
Dated at Chennai on this the
05th day of January, 2023
M.Lakshmi
1st Petitioner/Wife
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Aewargned : irp.santhanalakshmi@gmail.com

Queresue: 99414966504

Boib : Glesneme

Qriginal document The Mylapure
Hindu Permanenl Fund Midhi Lid.,
Park Town, Chennai - &00 003,
deposit receipt No. FD 0014794 of
Rs.1,00,000/- d1.24.12.2020 and
deposit  receipt Mo FD0014795
of  Rg.4,00,000/-  dt.30,12,2020,
We Yamuna ¥V oand Vijayakurmar
N, both are residing at No.12/6,
QN Alagesan  Street,  New
Perungalathur, Chennai - &00
063, have misplaced the abawe
mentioned receipts, same reported
to Perungalathur Police Station. The
finder is requested to return it to
our address or Perungalathur Police
Slatign.
Yamuna ¥V
Vijayakumar N
Cell ; 99520 63513

Gadl : 060 2023
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Hitendra Kumar, No.50,
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S. Ruparam, No.150,
Shivalingapuram, K.K.Nagar,
Chennai-600 078 BGI)
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IN THE COURT OFIDISTRICT
MUNSIF AT ALANDUR
I.A. No.594 of 2015

In
0.S. No. 448 of 2015
S.B. Krishnan
.. Petitioner/ Plaintiff
-Versus-
Subramani and 4 others
.. Respondents/Defendants

To,
1. R. Mekhala
No.51. Prashanthi Apartment,
Muthu Muhammed Street,
Puzhuthivakkam,
Chennai-600091.
2.R.Akhila
No.12, Kurinji Street, Raghava
Avenue, Sakthi Nagar,
Adambakkam, Chennai-600 088.
3. R. Shaseekala
No.51, Prashanthi Apartment,
Muthu Muhammed Street,
Puzhuthivakkam,
Chennai- 600 091.
4. R. Subramani
No.12, Krishna Nagar 1st Street
Extension, Adambakkam,
Chennai - 600 088.
5. R. Satheesh
Door No.51. Prashanthi
Apartment,
Muthu Muhammed Street,
Puzhuthivakkam, Chennai-91.
Please take notice that the
Hon'ble District Munsif at Alandur
was pleased to order notice to you
in the above suit. returnable by
20-02-2023. Kindly make yourself
available in the above said Court
on the said date at 10.30 am.,
either in person or through your
representative failing which the
matter will be heard and decided
in your absence.
D. Arun Kumar
Counsel for Petitioner/Plaintiff
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IN THE Il ASSISTANT CITY
CIVIL COURT AT CHENNAI
I.A. No. 4 & 5 of 2022
IN

0.S.No. 6043 of 2009
Kanikaimary@ Pappakannu
and others ..Petitioners/Plaintiffs

s
Mariadoss and others
.. Respondents/Defendants

To;
4. Rajan
Son of Venkatarathinam
5. Mrs. Pushpa
Wife of Rajan
Both residing at
27, Khanabag Street,
Triplicane, Chennai 600 005.

Please take notice that the
petitioners/plaintiffs had filed the
petition for reopen and recall
the defendant side evidence.
The Honourable Court has
ordered notice to you returnable
by 02.02.2023. Do appear on
the said date at 10.30 a.m. or
thereafter either in person or
through an advocate to show
cause why the petitions should
not be allowed. On failure to
appear the matter will be decided
in your absence. This is for

our information.
.L. RAMESH
Counsel for Petitioners/Plaintiffs
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ENROLLMENT NOTICE

After 10 days of the publication
of this notice and within
three months there after. I,
SATHISH KUMAR L, S/0.
V Lakshmanan, aged 35 years,
permanently residmg at No.15/7,
Shanthi Street, Kolathur, TVK
Nagar, Chennai District —600082.
Intend having my enrollment as an
Advocate moved before the bar
council of tamilnadu, bar council
building, high court campus,
chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Sathish Kumar L
dekdk dekk dkk

After 10 days of the publication of
this notice and within three months
there after. I, N.Rajesh Kumar, S/o.
R.Neethi Nathan, aged 37 years,
permanently residing at No.14,
Brindavan Street, Balaji Nagar
Extn., Anakaputhur, Chennai
—600 070. intend having my
enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

N.RAJESH KUMAR
dedkededededk

After 10 days of the publication
of this notice and within three

months there after. I, Aishwarya
Ravikhumar Geddada, D/o.
Ravikhumar, aged 25 vyears,

permanently residing at No.15,
Phase 2, Bougainvillea, Sairam
Nagar, Old Udhayam Chamber,
Srinivasapuram, Ayappanthangal,
Kandheepuram, Poonammallee,
TamilNadu-600 056. intend
having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar council
building, high court campus,
chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

Aishwarya R.Ganesh Kumar
kkk dekk dokk

After 10 days of the
publication of this notice and
within three months there after.

I, Poongani.B, D/O.
A.Balasubramanian, aged 38
years, permanently  residing
at Sun Apartment, T-2, Door
No.4/28, Lakshmipuram, 2nd
Street, Ambedkar Street, VTC
Thiruvanmiyur, Chennai—
600 041. Intend having my
enrollment as an Advocate

moved before the bar council of

tamilnadu, bar council building,
high court campus, chennai-
600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

POONGANI.B
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IN THE COURT OF PRINCIPAL
DISTRICT AND SESSIONS
COURT AT CHENGALPATTU
C.M.A. No. 9/2018

In
HMOP No.490/2015
(On the file of Sub Court at
Tambaram)
V. Jayapriya
.. Appellant/petitioner
-Vs-
R. Velu,
.. Respondent/Respondent
To,
Mr. R. Velu, S/o. Rajamanickam,
No.10, Chelli Nagar Main Road,
Selaiyur, Chennai-600 073.
Please take notice in the
above matter the abovenamed
Appellant/Petitioner has filed
the above appeal against the
Judgment and dismissal order
passed in HMOP No0.490/2015
for divorce on the ground of
desertion. Wherein this Hon'ble
Principal District Judge directed
to take General Notice to you
returnable by 08.02.2023.
Hence you are hereby informed
through this General Notice to
appear before the above said
Court on 08.02.2023 at 10.00 AM
or thereafter before the aforesaid
Court. Otherwise, the above
matter will be decided against you
as expartee.
R. Damodaran
Counsel for Appellant/Petitioner
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ENROLLMENT NOTICE
Ater 10 days of the publication of
this nobce and within three manths
there after. | GOWTHAMAN, O, 5.
M. Dakshanamoortny  aged 26 years,
permanently residing at Moo 36,
Ramarkavil Street, Ramanjeri (Village &
Pty Thirowallur {Talluk & Distict) Pincode
631204, Intend having my enrollment as
an Advocate moved before the bar council
of tamilnadu, bar counci building, high court
tampus. chennai-600 104.

Thase whao have any valid objections may
notify the same ta the bar cowncil with in
ten days.

GOWTHAMAN. D
Atter 10 days of te publication of
this notice and within three manths
there after. |, SILAMBARASAN AL,
S/0. EChellamuthu, aged 28 years,
permanently residing at  Nao 16,
Ambedkar  Street.  Thirukkalukundram,
Chenpaipatty Distnct - 603 109,
Intend  having my encliment as an
Advocate moved before the bar councal
of tamilnagu, bar council building, high
court campus, chennal-600 104,
Those who have any valid objections may
riotily the same ta the bar council with in

ten days.
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